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Final Decision : Allowed

Judgement

1. Even on second call no body appears on behalf of the respondents-assessee.
We have, therefore, heard the learned Counsel for the appellants/Revenue in
these appeals.

2. The respondents had deposited the amount of duty and fine and penalty with
the Department under protest. Ultimately the issue was decided in favour of the
respondents holding that no such duty, fine and penalty was paid. The question
of refund of the said amount was thereafter raised and in the impugned order the
Tribunal had directed the Commissioner to pay interest to the respondents at the
rate of 12% on the amount of refund.

3. The only grievance which is made by the Department in these appeals is that
an issue to pay interest only on the amount of duty and not on fine and penalty.
We find force in the submission of the appellants. These appeals are accordingly
partly allowed holding that interest at the rate of 12% shall be paid to the
respondents on the amount of duty and not on fine and penalty. The said amount
shall be paid to the respondents within two months.
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